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country and that there is consequently 
some depression in the industry. Speci
fic infonnation in regard to the posi
tion in Madras has been called for and 
wiU be  placed  on the  Table of the 
House when received.

(c)  Gov̂ nment  have  finalizê a 
proposal for the setting up of a Khadi 
and Village Industries Board which will 
when constituted dêd. With the preîtiit 
situation and suggest ways and means 
for effecting improvement, particular
ly in the marl̂etM  ^C |0f lUiadi.

A'm-MERGER PARTISANa or 
PONDICHXBRT

4̂45. Shri SL V. Rtfnaswaay: WiU 
the Prime Miniflker be pleased to state:

<a) whether the anti-mer«er pâ - 
sans  of  Pondicherry  entered  into 
Indian tertitory and committed ads of 
gocmdldsm: ’

|b.) hoŵaany were ldl]iadi«c wcHlnd- 
ed and̂iwfaat is the extent of dBraafe 
to property;

(c)  ŵhether  any  representations 
have  been  made  to  the  FYench 
authorities regarding the prevalence of 
utter lawlessness in Pondicherry; and

<d) whether any protests have been 
made to them regarding the violation 
of Indian territory?

The Deputy  MiBigter of 
Aifatrs (Slili Ann K. ChkBd»)T iS 
Yes, Sir.   ̂ ,

(b) A list of the  border incidents
from 1st July 1952 to  31st October
1952, is placed on, thie  Table of the 
House [See Appendix  II,  annexijire 
No. 53]. *  :  ^

It will  be seen that  no one was 
killed in these  incidents.  Eatact in
formation regardi;̂  ̂ the numb̂ of 
persons woundôl '̂' ̂ d the “extrat of 
damage to propeHy is  not, avâable.

(c) and  (d).  The  Indian  Consul 
General at Pondicherry has, in «ach 
casfe of goondaiOT and violence, pro
tested tq the local authorities.  The 
Government of India also "have, during 
the last two months, sent notes to the 
f̂rench Government protesting against 
the prevalence lof lawlessaaess ih the 
French Settlements and the violation 
of Indian  territory  by  the French 
authorities and the goondas.  In view 
of the continuance of lawlessness in

Fm̂ h territories in Indiii, the 
Government of India have iiifotmed 
tjie French Government that 411̂8 is 
AO' possibility of a fair plebiscite ffieise 
imd therefore discussions should take

place  between  the  Government  of 
India and rther FrenGh, Government on 
the b̂sis of the merger of these ter
ritories with,,t̂ 4Jnion̂ f̂;4ndî .̂No 
ansŵ. has M ms, i.î..bfenV receiwd 
from the French  CK>vê mment to .this 
communication.

CoABSfi 4am Medium Q.ow .

MM. Shri JPstukari WiU  Mliiis. 
ter of ftaniBerae  sad  Iniaslr̂ be
plejâ to state:  ,

<a) wĥ er* there  heater soop« 
for coarse wad medfiim cloth than ibt

•  ̂ whether  thenedfe Îso greats 
scope for sn̂ cloth for internal eô 
sumption}'  ■ '............ -i r-   ̂''

(c) whether for manufacture of fine 
and suk>erfine doth a darge Quantity of 
foreign coftQn;:has to bê imported;̂  '

(d) whether  a  large  quantity of
short staole cotton useful for manu- 
factuĵ. of coarse and ipedium cloth is 
exported to foreign, x̂bnntries including 
Japan; and  "

ê) • ' ■ '‘j'sfteos' Isre îng
taktfî  by  Goverrim4nt  to see that 
mediiim tod  > cbarse doth is manu- 
facttii«i by Jndism'Millŝ ’̂out of Indian 
eôft 6n a larî scale?

Hie Minisfer of 
t̂aatrf (Shri  T. T.
<a> Yte,

(b) Yes.

(c) Only such  quantity of foreign 
cotton is imported  as is required by 
the cotton textjle mills in addition, to 
the Indigenous eotton availablê  '

(d) No.  ,  ;■

(e) All Indian Cotton that caa be
utilized for the manufacture of coarse 
^d , medium clotl? is being allotted to 
tlid ‘ : .. .
pAK̂ AN’s Ban on Indian  \ .

*447. Paadlt Algn Rai SbnM:  (a)

ê ban . on iftdian fllnjs imposed'fey 
the Pakistan Government̂

(b)  What  was;  the  Income  that 
acg-ued to India and Pakistan  from 
ea<̂ ptl̂f on ̂ count of this trad??

at  €omm  ̂ (Shri
’—  No ban hiw been im
posed byJĥ P̂ald̂ n Governm̂t cm 
the import of Indian films.
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(b) During the p̂iod from the 26th 
February 1951 to the 7th August 1952 
the value of Indian films exported to 
Pakistan was Rs. 43,51,831 and Pakis
tan’s export to this country Rs. 37,133.

Places for  Rehabilitation

*448. Sliri a S. MaiUu: Will  the 
Minister of BekabilltatiMi be pleased
to state:

(a) whether the wishes , of disidaced
persons are consulted before they , are 
sent to the places chosen for rehabilita
tion: and

(b)in how many cases places
for rehabUitation by displaced persons 
have been agreed to?

BehaWBto-
«o« (Shri J. K. BhOBde); (a) Yes. 
as far as practicable within the limits 
of the rehabilitation schemes.

(b) The amount of labour and ex- 
pensjB involved in collecting the infor
mation will not be commensurate with 
the results achieve  ,

M achine  Tool  Factories

•449. Shri B. S. Mnrtky: Will  the 
Mmister of Gommeroe and Indiistry
be pleased to state;  '

total amount invested so far
in the machine tool factories in India; 
and

(b)  the investments made by Indian 
and foreign agencies separately?

The Minister of Commerce and In
dustry (Shri T. T.  Kriflluuaiiacluui):
i  crore approx̂ ately (ex

clusive of the amount invested in the 
State owned Machine Tdol Project).

(b)  No foreign capital  is invested 
In the Machine Tool factories-

the

Battery Separators

•4W. Shri B. S, Mnrthy: Will 
Mmister of Comveroe and '
be pleued to state:

(a)  total amount invested  on 
factories for manufacture of battery
separators; and

(b) the amount of r̂elgn capital 
Invested in the same?

, ̂  ^ OwMewe luid ta-
do  ̂(Shri T. T. KriAMaaehari):
(a) Rs. 2-2 Lakha.

(b) NU.

Gondikota Project

*451. «hri Eswan Beddy;  (a) Wifi 
the Mhiister of PhumiBjir be pleaŝ
to stiate whether the Madras Govem- 
m  ̂have recommended the inclusion 
of Gondikota Project (Chiddapah Dis
trict)  in  the revised  draft  of  the 
Five Year Plan?

(b) If so. has the 
mission included it?

Planning Com-

(c)If not, what are the reasons?

the Minister of PlaimiBg sad Irri- 
gtfOiin and Power (Shri Nanda):  (a)
Yes, Sir.

(b) Not yet.

(c) A decision in this matter can be 
taken only after the final report of
the technical committee on the use of
the Krishna and the (jbdavari waters 
is available.

REHABILITATICm SCHEME

«452. Slirimati Bam Chakravaiity:
(a) Will the Minister of RehabiUtatMm 
be pleased to state what is the geieral
nature of the 38 rehabilitation schemes 
for East Bengal refugees reported  to
have been proposed by  the Central 
Government?

(b) How  much  money  has  been
allotted for these schemes?

(c) How many of these schemes re
late to agriculturists?

The Deputy Minister of Rehabilita
tion (Shri J, K. BhoBsle): (a) The Cen
tral Grovemment has ẑot proposed the 
schemes referred to in the question.

(b)and (c).  Do not arise.

East  Bengal  Displaced  Persons

*4̂ Shrimati Bena Chakravartty;
(a) Will the Minister of Behabilitatitm 
 ̂pleased to state what are the total 
number of displaced persons who have 
entered India from East Bengal week- 
wise since September, 1952 up to the
15th Octdber. 1952?

(b)  Are Government aware that a 
larige number of  genuine displaced 
persons have not got border-slips and 
if so, how many?

The Deputy Minister of Rehabilita
tion (Shri J. K. BlHMisle): (a) and (b).
The information is being collected and 
will be laid Oil the Table of the House 
in due course.




